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.1 	 4 

T} . HONOURABIZ I.HJ3ZA 

!N OA .350/94 P.adhakrisa & 20 others 	 Applicants 

4 	By the Advocate sM/s.GJ.R.Dora 
V.Narasingh Vs. 

Ina & Others 	 Respondents 

By the AdvocatesMr.D.N.Mishta, 
standing Counsel (Railway) 

IN O.è.354/94 S.P.Nanda & 36 others 	 Applicants 

By the AdvocateM/s.GA'.RiDora 
:.. 	 •V.Narasingh V8. 

Union of India & Others 	 Respondents 

By the Mvocate2Mr.L.haPatra, 
Standing Counsel (Railway) 

	

IN o.A.379/94 Chandramani }yak &60 others 	 Applicants 

By the AdvocatesM/s.G.A.R.DOra,  
V.Narasingh Vs. 	. 

Union of India & Others 	 Respondents 

By the Advocate sit .L1Pbhapatra, 	 . 	 . 
Standing Counsel(Railway) 

,IN 0 ..393/94 V,DVincent & 10 	 .: 	 -App1jcants 

By the &dvocate$M/s.GUAaR.D0r9 	
. 	. 	• 	.: 

V.rasingh V Na 	 Be 	 :.. 
Union of India.& Others 	 . . Respondents 	: 

By the dvocateZM/8.B.Pal  
.. 	

;,. 
ir ?.CInda 	

. 	
-.• 

IN O.Am394/94 ?chyutananda Sahoo & 42 others 	. Applicants 

By the Advocate M/s.P.1it 	 4................. 
B.Mohanty 	 . . . 	.. 
B.K .ROut 	V. 	•. 	 Ht 

Union of India & Others 	 Respondents 

By the Advocate zBdl 	- 	 ! 	• I 
A.K.Mjshri It  - 	- 	• 
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1/ IN O.A.397/94 B.K.?bhapatre& 6 others 

vs. 

y the Advocates 1'Lf5...k]it 
B.!'hanty 
B .K.Rout 

Union of tadja & Others 
By the Advocates M/s.BJel 

.K•.Misra 
?.C.Enda 

IN O.A.414/94 Biswanath Swain & 45 others 
By the Advocates M/s.J.K.Rath 

S.K.Da 
R.N.Nishra 

Union of India & Others 
• By-the Advocates Mr.RC.Rath 

IN O.A.423/94 Sk.adjruddIn & 60 others 
By the Advocate M/s.J1K.Rath 

R.N.Mishra 
- 	S.K.Das 

Union of India & Others 
By Advocates 	Mr.AshOk Nohanty 

IN 0.A.427/94 }'ari and 5 others 
By the 1dvocate:M/s,R.N.Misra 

S .KDa 
Union of India & Others 
By the AdvOcate:M/s.B.fl 

A.K,Mjsra 
- 	 P.C.nda 

IN O.A.435/94 Ananda Chandra Swain & 43 others 
By the AthocatesM/s.Pdlit 

B.K.Rout 
Union of India .& Others 

• By the AdvatesMr.L,Mohapatra 

IN 0A441/94 B.Sauntray & 2 others'  
By the AdvocatesM/s.P.Pelit 

B.K.Rout 

Union of India 	c Others 
By the k3vocte s Mr.L Mohapatrs 

IN OaA1*442/94 Frihar Pradhan& 4 others 
By the AdvocatesM/s.CA#RaO 

S.K.Purohit 
1 	SaKaBehera 

P.K.Sahoo 
Union of India & Others 
By the MvocatesM/s.B.l 

S L.Mohapatra 
• .K.Mjshra 

IN OA.450/94 Bisia & 60 others 
By the kiv ocate iM/s .G A  .R .Dora 

V.Narasingh 

Union of India & Others 
By the Advocat, sr.L.MoMPtra 
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IN O.a452/92 Charsn & 5 others Applicant. 
• By the Advocate $M/s.G.A.RaDcra, 

VJlareeingb vi. 

Union of India & Others Respondents 
• By the Advacate:lt.L,)bhapatr. 

IN O.A453/94 Nata Sahoo & 68 otheri Applicant. 

By the Mvocates?lr.Niranjan Penda 
Vs. 

Union of India & Others. Respondents 

• By the Advocate sMr.LaMohapatra 

IN 01A1.459/94 Ekadasi Singh Applicant 

By the Advocate:M/s.Pd1it 
B.K.Rout 	vs. 

Union of India & Others Respondents 

/ By the Advocate s.L.)tMpatra 

IN O..460/94 Balakrishna Bank & anotb.r Applicants 

By the Advocate zM/s.BC.Jena 
S.KRath 
P.K.Nayak 
K.C.Padhan 

• P.K.Ptr 
B.KSahoo 	vs. 

Union of India & Others Respondents 

By the Advocate sMr.L.Mohapatra 

IN O.k .473/94 Akuli Das 	• Applicant 

By the Advocate srt.Niranjan Psnda 
vs. 

Chief AdmthLstratfve'Offi6eri 	. Respondents 

By the Advocates W.D.N.Mishra 
Standing Counsel • 
(Railway) 

: 	• • 
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2 11.1k I i a / 

.HJA3ZWPA pRASAD,MBERUDMN) i Uk all of these cases, personnel 

working in construction projects .under Chief Mmnistrative I 

Officer(Projscts) S.E.Railway, Bhubeae5war have been 

redeployed :to work on other projects elsewhere under the 

Chief Project ?nagers, Sambalpur and Ieonjhar, or to 

serve on. monsoon pa rol ckity under the Div is iona 1 Er ine r 

4- 	 (Coord), within the jurisdiction of South Eastern Railway. 

The petitioners in Original Application Nos.350, 

354, 379, 3930  394, 397, 414, 423, and 427 of 1994 have  bei 

/ shifted to Projects under the Chief Project ?negers, 

Keonjhar and Sambalpur. The applicants in Original 

Application Nos.435, 441 442, 452, 453, 459, 473,of 1994 

have been diverted to perform Pnsoon Patrol Duties. None 

appears to have been physically relieved because of the ste 

granted by this Tribunal from time to time in all these 

cases. The affected persons, whether redeployed to work on 

other projects or Ordered to perforwpatrol duties*  challev 

the •ction of the respondents on any or all of the 

following grounds * 	 -. 
4. 	 ¶ 

i) Some of the similarly placed employees 
who are junior to them have been left 
undisturbed while the applicants have 
been shifted despite their seniority. 

many surplus Open Line lien-holders 
who are on deputation to Construction 
Line have been retained in the place(s) 
of their earlier deployment - notwith-
standing the fact that some of them had 
opted to be repatriated to their parent • 
Open Line units. 

. 	 . 	. • 	iii) The tasks which were being performed by 
them in prOjects/%JOrkS of their original 

deploYment areas yet 
	. 
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imfinisb$and . are now iqçhsrpdthrngh 
p4vsii qotrsct )&our, atob airily 
cmftra the coitinuthg availability of 
work In these piece. 

Thà save of the. applicants fros theoriginel 
pro3ects/work-placea clearly. denotes. I.. 
cur 	f theire xe -stren gb, 
iubereby they have been rendered surplus 
(0wiflgtO81hCUrt311e1t),&:;CCtLttflgency 
which necessitates, th. shifting of.aucb 
esp].oyeesjn1.ascendinE orderof 
seniority - a settled proc.durevhicb 
has been violated. In the present instance. 

No departmenal t 	or private accomaod.attcs 
1" 	 is available In nev places of their 

dploy.ent. 

The potsibility of physical assault 1* 
the new places of their d.eployment is 
apprehended owing to the resentment of 
local rougbnecks at the presence of 
outsiders. 

Applicants in Qr1gIIIe3. Applicaticzi Xos.393, 39, 

397, 5O,}42, i59, O and h73o 199s have raised the 

pcint a t41xe&at!o. (ii) above. 

2. 	Co*iters-effidayjts.bavebeenfile.d.tn .eli. cases.... 

by the cc*icerned Bespc*idents, . except .I1 Otgine]. Application 

Joe. .h23,. 473 9  and)491 ..of...i991 , 	re.. whe nocounteraffidavits 

are. eveliable. Since, - however, the &efence atiexicedby 

reap dents in all but three. tbeseineteen. .cues 

dulycovers jhe(identI.cal)fctsb .thereagining three, 

it 

 

is decided t djspense vth cotiiters in.. atleast two 

of theee cases and. instead, to take cojpIsace of te 

oral eubmissionsand argaeiit$by the concerned learned 

counsels. There was none to representthf rSSP dents in . 

Original Appltçatic Jo,i91 of 194 nor was any 	' 

coter".'affldavtt fifed.  

30 	Oa behalf of the respondents, Bbrt B.PL was 
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heard In 03. los. 393, 394, 399 4279 and 441 of 199; 

8i LJohapatr. In O.A. los.39i, 3799 	 50, 1+529 

45 3, 	9 ad 460 of 14; Bhrt Ashokhenty, In O.&Jos.423 

of 1994; Bhrt DJM.shra In O.AJoe.3c0 end 473 of 199; 

d ShrtR.C.Rath In O.A. No.4114/9I. X(Ee appeared an behalf 

of the respcmdents In 0.1. 491/94, end, since, also, no 

cotater vu_ tiled In this case, the sane remains =disposed 
. 

end is not covered bytbi 	judgment. 

½. 	The e.rgaents. advenced by tbe.appltcents. viii be 

takenup i 	the reverseO' ras they appear In Para 1(t) 

to (vi) above, in the light of tbecoimters filed. end 

arguments advanced by the learned comsels on behalf of ,  

the 	parties.............................. 	...... 	- 

First, the anttclpated threat of physical attack 

on theapplicants In the .r new work p1 	is. The respcmdents 

state that, if true or necessary, this is a situation 1,b icb 

needs to be tackled by the local poltc. I do not disagree 

with this. Transfers nt deployment..of vorkere crIn9t be 

tssvedor.alte4,relY..Ct1...tbe.bas if is o ;ubject1ve 

perception  f.hr,ator.appreben8icn8.QfTegtle, and . ... 

wiprovable nature... Ifj.t . is the case Of the applicants 

that, the locals are likely to resent their presence. on 

the grmd that, their own employment gets iatcbed away 

by theOUtStdir8', L 	d008 not SOUUd lQgtçali.n . H' 

face of the statement aade.by the respomdecita.tbatbe ...:. :• 

Railways had long since stopped r'ecruttlng locallabour 

cm casual ast!.,,aft.r the creation  

Constructlfn Reserve Force. In 'any case, such iprOTen 

___ 	

• 	

• 	
•• 
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ti 

tiara cannot fora.bujs for a legal thtsrv.attz. 

6. 	The posittz relating to acoommotation to / 

likewise In the realal only of enrehansion-olhe reapesdsits 
say that Eoie Rent Allowanc, at settled rates Is paid to 

all applicants and it is primarily .  for 'the officiaje 

tbemselye8 to scout aa'otzd snd secure suitable restditjal 

j accommodation. It is nobodyis ease that .11 the applicants 

in these case ha been or can be profldd itbrment 

ccomaodatton, 	in their prsent place(s) ofvork, : 

very aanyçt these officials could betepending qnly çm 

privat .corn. ,odatjon. There can be noubst&itjat bange 

in this situatton.,.vhether.;tbey remain. where they , 	at............ 

presentor deployed or post ed to anew station. Availability 

of accoamodatton,or lackof it, cen stbeste a peripheral 

factor in auch matters and cannot certainly form a . .. 	4 
I 	 . 	.... 	 1 substantive rounJ 

7. 	The applicants assert that there is a i'edties I 

intbe.cadre"9t?ngth of, . be.cgnatruoti per 	e1,Tbe. 

re5ats deny this. The applicents claim that because qt 

a reduction In th. cadre eetrngth, they have been rendered 
if 

ccnesty 	 Tbs Th 	 ,t 	pei   

oLpplicoptg proceed <. 	phasie that,. as, pertbe pltcy .... 

guidelines of the Railway Board, the 3witQr most of worsrs 

rendered surplus should move out first. It is explained 

by the respondentethat the strength of the cadre 
,. 	. 

Permenent Construction Resery - has remained, in tacten4 

none has been rendered or decla.redtobesurp1ua 

new pro3ect4 are taken up on' a continuing baste throiiihout 

... .......... .............. 
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the zone with their oi recurring aleds fOr eaprjsnoe&.. 

ccnetructui etaff. Thsp lflotp]k of'lsst  CO!S, firet go' 

invoked by the applicants is applicable really to later - 

Divl.st'xial transfers in the event of reduction in the 

strength of any particular, cadre..Tbat principle is not 

applible here because, firstly, the Construction 

Beservets.not a 4ivtsionel cadre, eecondly,..tbere has be 

no reduction in any cadre or trade- strength within the 

Construction. Bserv, and lastly,because none has been 

declared . to have becone surplus to actual reutrenente 

of the ever-increasing project work. 

7.1 	To follow the sale plank of arguaents on_ this 

score, it is necessary..to unders$anditte., genesis and 

rationale of the.Permanent Construction Reserve a 

cadre to which !hs applicants adnitedly belong. It is 

explained that, uitil not long ago, the vork..gn railway, 

project3 was got done through ca,ualiabourers enplyed. -. 

tesporarily from local resources. These were not transfer" 

able from one project to another according to successive.. 

or continuing rutrsents. of, manpower in lifferent.. .1. 	. 

work-spots. They were strictly casual, temporayent. .. 

local. The result was that a large fce of ableibodA .. . ,. 

workers had to be n,ea3arUy retrenched. no sooner. tb.' 

- 	i1 	el4 	pf 	 virr1it vas eomr,leted. .:.. - 	...... 

a. practice which- 

vhm vTh thus reoeatedly hired and discharged. f!'e%uentlY... 
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(a) ooiplst.ly  stop fitch outslMr .reorttmt nd .  

). psata&a PDXIMt vor. fQ'C ,to JoU 	varicus 

pro 	 troa.site.to. efte. • : 

8oulo?u 	 vhteb 

bu,'orteyear$,.t.ackle&aU prjectconstructton 

vorkstn therailvay$,It was not envisaged to be a 
t . 	 . 

.. ;" .: .. Divtsi*ialauet but designed to be aZona]. resource. 

/ 
In the very nature of Its work, the staff comprising the 

Reserve had to move out from one site to other, as 

'1 	• 	' - 
projects got completed. Thus, redeployment was a vita]., 

in"built characteratic 	and Inherent to the personnel 

making up this force. It is in fact irhat the Railwayg 

call a 'floating' cadre, denoting its mobility and. lack . 

of fizity to a place or site. The Reserve is meant to 

cater to the project needs of the entire 8.1.2ailvay 

P and is not earmarked to,* particular Project Manager, 

or, for aDivistom.. While this is so, 	he authorities.. 
4n4 	 . 	. 	- 	 .; 11 

have a3.so repeated].y,etresse4,tiae andagain, ibat.  the 

PeraanentCcnstructl.cn Reserve.. I.e a floating-cadre,..... 	. 

7.2 	Viewed against this backgoz1d, it is Indeed 
4 

. 
. 	 . 	• 	 . 	. 	. 	- 	-. 	. 	;f4. 

• true that the. applicte.do..not.bav& a.claii..cn anycne 

placeof ... wOrk.FrO!. their very &DOlicationsit 	seen  

that in the past too the y have moved from Mahanadi to 

1!Iakbat to,Kathaj odi to BrahntbrUges,.0  ,Brtpa. to 

., 	... the work got gradually completed at each, of. these.  Iit. ! . 	. 	- 	. 	. 	 •: 
:' fI 

• So it is now, vith. the only difference. that, ,vhereu - 

ear tar there was one single, Project Wan agerneut Authority ;a 

headqusrt4'ed at Cuttack, there are three now, at 

ILA 
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1) 

K.cfl3bais and Sabalpr, The area of op.ratt*, 
remsla, the same. Only ths.focus has abjft.g to three 
dtft,r,, sub.rea, for better menageae 1  
7.3 	Ixcept asserting that there has been eurtaj]t 

of.adi,, the appltcant are mabl. to Show who aid bo 

thu Curtajjjient has ocCutr.d. The re8p*dents, .c  
other band, 	'enytbat there baa been any r.ductjc* 
ak sU tbider the Circumste.s the claim of the respc, 
that the iIpugnedorde ar merely tO euuJ redtstr. 
buting or redeporg the available *anpower, and not 

really for. 'transferring' them in the cvsnttal sense, 
dese3 Cedenc.. 	The two basic conditjs attacbed 

totranefers, (COntained in the B1l&y Board'e Circuisie 

which ts relied upoby th&ppl1ç.) - viz., curtailment 
of cadre. g comsequent mt D1yWCOal shifta 

attrt,d by the present impu,d Orders z there has been 

no reductc of etrengtb, nor can th.sebe celled. 
nter..Diyisj,j transfer.. Whatjs apparently attempt l . 

Is -a4 intra_Heserve reorganj.atj of avatjabl* Mpover 
P agoutbe. required 	 rporione linee vithj 

the cadre. 	
4. 

8. • . : It ts COmplPdfl.d by tb. applisit that tbeirk 
ca the projeet8 of their present employnent has not really 

ceased or been cnmpleted, that there is sttfl wQrk to be 

di. at those places a that thisyork is 	aU 
go done through contractors. The respcmdentsjjfy that 

the work entrtjsted to contractors is in tbe area of .........' 

"P.Wy 11nkIg, doubling of railvay..trck, miscellaneous 

repajy 	rk and con strirtton Op repairs to ama]]. or minor 	' Lç+IL 
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bilLies. Thise it_s are not reqdred to be attridet 

toby the spplteantaaor are theysp.ciallytrainad. 

or itillstd for such work, - their antire 	orttatict 

being in th. area of regirdiring of bridges. The 

• rspcbdente finally insist that no work is available 

• :' for the applicants inider the Chief Projects Manager, 

Bhuban•svar. . 	 ••. 

• • / 8.1 	These are natters which can be authoritatively 
I 

prcia ozced uperi by experts in the field, and I bays 

no reasi to disbelieve their statenta on this score. 

It is ccaceded, therefore, that there Is not enough 
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were required or expected to got back to the Open Line 
• 

as and whsn vacancies seeding their particular skills 

cozld be fouad for them. Recently, however, such 

• officials were given a choice 	•ither,be Considered 
• for absorption on the construction side, orgo back to 

• the original line of their recruitment. The epl1cants 

• in some of the present cases aver that a  very large 

nuner of such Open-Line lien-holders have opted to be 

'absorbed in the construction wing. They also assert - 

that the Railway Board, through a nwer of circulars, 

has laid down that such 	Open-Line &u.rplus Lien.. 
.fc5; 

1older$ are tol be moved and utilised for all new projects. 

ThA. ey are unable to show any sh circulars because, 

according to them, those circulars are in the custody 

of the respondents and not available to them. The 

Respondents deny the existence of any such circulars 

'.:or 'instruct ices. They explain that very few, 	only .20, 

.of which 17 were Inspectors of Wor), - and not hundreds,: 

opted for absorption in the construction wing, that all-4 

options have been duly forwarded to the Zonal headquarter. 

for necessary further,  actiou,and that Do final 7decisjon.,. 

4 . rJ 
has yet been communicated in the matter. They also state 

.... . 	 that there are not only no instructions to move 2.such  ...... 

optees first, but tht no distincLion is to be made 
• 

. 
•;!' 

between the two groups. It is their claim that Some of 
.•... 	.-' h 

the open-line lien-holding staff is also being shifted,4 

along with the applicants, depending on th. type of 

Itrade' Wh re workers are required on the new projects.4: 
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40.1. 	The ions document produced on behalf of  the 
'pplicans in support of the 

ir contention is a circular 

calling for options from the so_called $urplus Open Line 

Lien-bolder1i. This is,, understandably, an Open dOCunt 

and does not speak of deploying the optees first in 

preference to others. If there are any circulars 

specifying such prcedere, as asserted bythe petitionerg, 

one imagines that such circular or circulars should 

also be topen documents siuce there cannot possibly be 

any kind of Confidentiality in matters of policy 

regarding the future and/or the 

de p1 oyu nt or de puta t ion) of a large nuer of workers. 

It is difficult to believe that any department of the 

or a large labour_orjeted organ1satjo 

like the Railways, would iSsue secret instructions in 

such matters theisby keeping sizeable segments of their 1 1 1 
The 

employees inIb dark ebt their own vQking terms. For 

this reason I cannot accept the assertion of the 

applicants regrdinq the existence of any circulars or 

instructions of confjdentjal nature. For the same reason, 

I have to accept the explanation of the respondents in 

this regard. Also, I cannot find any immediate link 

between the options exercised, or not exercised, by the 

Open Line Lien-Holders and the present impugned redeploymer: 

Both are 	geparate and unrelated matters and 	ew 

policy, if any, or if required regarding the deploynent' -:. 

or deputat on of such optees will have to be taken at •  . 

__ 
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an appropriate time in future, when their options are 

COnhidet,d, accepted oractedupon. Inth. meajle, i 

do not see any basic connection between these two at this 

juncture of time. 

20.2 	In the light of the preceding discusjon, I 

hold that the presere of (en-Line Lien-.Fblders, their 

options for absorption/repatriation, and their redeploymen 

do not have a direct bearing on the issues in the nrent 

batch of applications. 

i1. 	Pinally, thequ stion of seniority, It is the 

applicant's grievance that they are senior to some of the 

officials who have been left undisturbed or retained in 

their old positions while ordering the present wave of 

transfers. 

12. 	The applicants base their claim on the dates 

of their original (initial) appointment on various regirderi 

works. Thus, they trace their seniojity back to different 

preceeding years from 1972 to 1975. While this is so,the-

applicants furnish the names of certain other officials 

who, they say, were similarly(initially) appointed later 

than themselves. It is the argunient of the applicants that 

they are to be treated as senior by virtue of earlier 

initial appointment. The respondents counter this by 

stating that it is not the date of initial appointnt :. 

but the date of absorption in the Permanent Construction 

Reserve from which the seniority flows and 

They expla that screening committees had been foried 

__ 	 :.... 
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to consider the absorption of ill casual labourers "to,  

the Reserve. The nuir of working Øysipt in by * 

candidate was adopted a the u*in critsrjo for d•ternjnth 

seniority, not the date of initial engagement. It is 

entirely possible that a w*Jer may have been engaged : .
1 

earlier but may have had less number of working days to 

his credit than an other official who, even though engaged 

lateç may have had put in more working days. Based on this 

71 	 mode of absorption, the senioritylis had been duly 

published on the basis  of the recnmendatjon of the 

screening committees. The same a.niority,as originally 

fixed, has been followed even now in re-distributing the 

available manpower among the Project Mnagers at Bhubanesw' 

Sambalpur and Iceonjhar. The respondents add that it is too 

late for the applicants to raise the question of seniority 

long after it bad been duly determined and notified. 

12.2 	Elaborating on the mathodpf redeployment it is 

explained that category/des ignat ion-wise availability of 

staff was the basis for their redistribution. The responder 

are said  to have followed a policy where the required numb 

of senior-most ICR officials belonging to a particular 

catego/signat ion were retained Uflder CPM, Bhubaneswar, 

those below them in seniority were diverted to Keonjhar,, 

and the junior-most to Saithalpur. This was done according 

to the actual requirements in each trade in the projects 

where they have been 	sentA Where the date of absorptioi 

was same in respect of such officials, the dateof esrIir was  

aPPpintmen1zadoptedthe criterion for redeployment. When 
a 

JO 
n 

-tv 
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the dstis of ibsorptios 	 w., the same, the 

date of bfrth of offiLajg via tikeu As the dsciding factor 
/ 

$11 the above_mentioned dites were found to be 

' .. 	the lime, thin mere inte'aeniorjty was taken into 

ffi 	: !C°h14U1tt0h1. 

tl 	 13. 	The procedure 'as explained by respondents is not 

C 	L. 	 UflCOnVijng,nor does it appear to be unjust in any way. The 

I 	 basic consideration is that of requirement in a particular  

trade/specjaljsatjon. The EQ evidently consists of 
r 	' 

personnel belonging to difer,nt trades, and the authoritie 

have necessarily to choose the' kind of personse belonging 

to particular trades, who may be wanted in the projects. I 

such a situation, it is possible that persons, belonging 

to a particular trade group may be found scattered througho. 

the Reserve, depending on the date of their absorion in 

it. Thus, the condition of seniority can be said to be 

satisfied so long as the seniority of tradesn in his 

particular spec lalisation is taken aw the yardstick for 

for redeployment(regardless of his position in EVR) 

vls-a-'yis those below him In view of this explanation 

no discrimination can be held to have been ade against 

any of the petitionerS. 

13.2 	Regarding applicants who have been deployed on 

patrol duties, it has been clarified that the same has hd 

to be done in view of the urgent necessity for adequate 

. 	 manpcMer for patrolling duties during the current monsoon 

season, it is explained that the monsoon patrolling work 

is for a iiited perIod. It is clearly indicted that 

i 	L 	
. 
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ODCS this reuirm.nt is øce, the •pplicant asy well 
return to the 

.construction side as bsfor.. This is 
cOfl8ide1d to be a reasonable szplej and Sesurs

5, 
The respondeia 

have raie.d two otIr points 
i) The General Manager, SaE.Raj, has emot been impleaded as one of the reponding 

parties, and  

the applicants have not exhausted au 
alternate remedies prior to their filing 
the8e applicat iOns before the Tribunai. 

These  
objections are more of a technical nature 

an 	
not discussed at length, Since ! have dealt with 

-- the app1fratj08 o merits. 

Against the backdrop of what has been discussed 

in the preceeding pages, it is held that 
the various 

grounds adduced by the applicant8 have not been found to Y 
be totally acceptabj. The app1aj 5 are therefore, 
disposed of by upholding the orders of redep1oeDt issued. 
by the respondents in all these 	 5, 

4. 

4 	. . 

; - 
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